
OFFICE OF THE 
PRINCIPAL DISTRICT & SESSIONS JUDGE, KATHUJA 

N108PosT 
4. 1.10. Lo J. 

ORDER 

Vide order No. 456/GS dated 12.10.2020 of Hon'ble High Court of Jammu and Kashmir related to Covid-19 pandemic, the following directions came to be issued: District Courts 
"1. District & Sesslons Judges In Unlon Terrltorles of Jammu and Kashmir and Ladakh, taklng into conslderatlon the urgency involved, apart from vlrtual hearing, may, where the learned counsel for the parties Involved glve thelr consent to appear for physlcal hearing, permit physical hearing in Criminal trlals where accused Is/are in Custody, Matrimonial Cases, MACT Cases, Cases under Sectlon 138 of the Negotiable Instruments Act, Compromise matters or in any other matter as deemed desirable by the concerned Courts. 2. The Courts shall devise thelr own mechanism for listing of cases for physical hearing after taking consent of respective counsel, subject to thelr own assessment of prevailing local conditions including the intensity of COVID-19 Infection. 
3. The staff on duty in Courts and the counsel appearing physically shall take necessary precautlons, ensure physlcal distancing, wearing of mask and observance of SOPs and guidellines issued by the respectlve Governments from time to time. 

These directions shall remain in force till 31" October 2020." 

It is as such ordered that all the Courts of District Kathua shall comply with the above 
directions of Honble High Court in letter and spirit. Learned counsels appearing for both 
the parties consenting for physical hearing of the cases covered in above directions shall 

file their witten consent along-with urgency memos in the respective Courts not later 

than a day before the date fixed in such cases. The concerned Courts shal then take call 

in terms of above order. 

Pawah DeyKotwál) 
Pf. DistiaGETSions Judge 
District & Rhions Judg-111oo 

Kathua 
Dated: 3lo 22 No.3102-19 PDs3 

Copy to the 

Registrar General, High Court of JaK, Jammu/Srinagar, lor information. 

2. Principal Secretary to, Hon 'ble The Chief Justice, High Court of J&K, 
Jammu/Srinagar, for information. 

3. Secretary to, Hon'ble Mr, Justice Sanjeev Kumar, Administrative Judge for District 
Kathua, High Court of J&K, Jammu, for His Lordship's information. 

4. All the Judicial Officers of District, Kathua for Information, circulation & compliance. 5. President Bar Assoclation, Kathua lor informatlon. 
6. Public Prosecutors/ CPOs for information. 
7. System Officer, for uploading on the website. 
8. Office record. 

1. 

Pr. District & Séssion[ Jüdge */Pri tua Distríct &SSion Judg 
Xathua 


